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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 883/2022 

IN THE MATTER OF: 

VIKASKUMAR . APPLICANT 

VERSUS 

MUNICIPAL CORPORATION, GHAZIABAD 
NAGAR NIGAM & ORS, RESPONDENTS 

STATUS REPORT ON BEHALF OF RESPONDENT NO. 4 GHAZIABAD ===l Ll ON BEHALF OF RESPONDENT NO. 4 GHAZIABAD 
DEVELOPMENT AUTHORITY IN COMPLIANCE OF ORDER DATED 
22 YL POLVNT _AUTHORITY IN COMPLIANCE OF ORDER DATED 
20.10.2023 IN THE ORIGINAL APPLICATION 883/2022 

The Respondent most respectfully submits: 

L. The present Status Report is being filed by the undersigned posted as 

_Assistanr Engineeg  at Ghaziabad Development Authority 
(hereinafter referred to as ‘GDA”) which was impleaded as Respondent 

No. 4 in the Original Application 883/2022 (hereinafter referred to as 

‘the Application’). In compliance of order dated 20.10.2023 passed by 

the Hon’ble National Green Tribunal (hereinafter referred to as 

‘Hon’ble Tribunal’). 

2. That the Application has been filed by Mr. Vikas Kumar (hereinafter 

referred to as ‘the Applicant’) which is pending before the Hon’ble 

Tribunal. 

3. That the GDA vide letter No.-M.P./33/E.H.A./Lay-out/2001-2002 dated 
06.02.2002 approved Ansal Housing Ltd. layout plan of Avanti Scheme 
Part-B for development. The approved layout of Avanti Scheme Part-B, 
area measuring 82.69 Acres, depicts that the site in question is 
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constructed upon the land allocated for convenience store. The approved 
layout plan of Avanti Scheme Part-B is marked and annexed herein as 

ANNEXURE A. 

4. That, the current status of the site in Avantika Part-B Colony is captured 
in the photographs. The photographs depicting the current status of the 

site are marked and annexed herein as ANNEXURE B (Colly). 

5. That as per letter number 5290/A/N.A./Camp/2015 dated 30.12.2015 

the basic amenities of Avantika Part-B Colony had been handed over to 

the Municipal Corporation, Ghaziabad Nagar Nigam from Ansal 

Housing and Construction Ltd, with effect from 01.03.2016. The 
handover letter dated 30.12.2015 of basic amenities to Municipal 

Corporation, Ghaziabad Nagar Nigam is marked and annexed herein as 
ANNEXURE C (Colly). 

6. That, it is humbly prayed before this Hon’ble Tribunal that it may 

graciously take on record the status report filed on behalf of the 

Respondent no. 4 Ghaziabad Development Authority incompliance of 

order dated 20.10.2023 in O.A. 883/2022. 

Place: New Delhi 
Date: 18.11.2023 

GHAZIABAD DEVELOPMENT AUH‘FB%WY‘ 
RESPONDENT 

Through Counsel IS 
YA KYA SINGH 

ADVOCATE-ON-RECORD 
Add: D&Y LAW CHAMBERS 

A-131, Sector 46, NOIDA 
Uttar Pradesh- 201301 

Email: yagywalkyasingh@ ‘gmail.com 
Contact: +91- 7838848157

3114



o noruoicia. | 
Government of Uttar Pradesh 

T S R 

IN-UP75252645909238V 

E Lo foe Gu i i Certficate No. ¢ INUPTE2R20ds008208V  RIVAGUIPTA : N s No. K £ Certficats Issued Date ©18NOV-2020 011 PM g5 1 10 Miavies GZB. 5 
£ Account Reference : NEWIMPAGG (5Y) 14080804/ GHAZIABKE Sk0Ary Up.cze i 
§ Unique Doc. Reference I SUBIN-UPUP1409080446 154260897977V H 

5 Purchased by ' PRABUDH RAJ SINGH 
£ Description of Document © Atticle 4 Afidavit 3 
I Property Description © Not Applicable 

i § Consideration Price (Rs.) 
3 3 

3 FitPary * PRABUDH RAJ SINGH é 
; Second Party + Not Applicable 

; 
{ Stamp Duty Paid By ' PRABUDH RAJ SINGH % 
g Stamp Duty Amount(Rs.) 100 by 1 i (Ten only) 

% 

H i i 
£ 

H 

| 

Please write or type below this line 

D
N
 

HAT
 S

IN
GH

 
I 

AB
UD

H 
1.5

 S
5
 

FR
AB

UI
HS

 8
4 

SIN
GH 

FR
AB

LI
OH

 F
AL 

SI
NG
H 
P
R
A
S
U
C
H
 

RAJ
 

SIN
GH 

PR
AS
UC
H 

HAJ
 

Statutory Alert 
i of this Stamp certficate shoul b 
iy n the Getai's on this Certficate 

(g the ‘eqitimacy 1 on the uee 
nfann e 

1 ot v shclestamp com or ing -Stamp Mobie A9 of Stock Hoiding 
avaliable on the websile / Mobile ADp renders i invad 

ot certfcate 
it Authorty 

4115



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 883/2022 

IN THE MATTER OF; 

VIKASKUMAR APPLICANT 

VERSUS 

MUNICIPAL CORPORATION, GHAZIABAD 
NAGARNIGAM&ORS. ... RESPONDENTS 

AFFIDAVIT 

L _PraBusy RAT Swes, Slo VS-S ingy , and Rlo 

C-36,G.F, Parsvana € 638 presently designated as 

Mfi.fi, at  Ghaziabad Development  Authority, 

GuAZIABAD do hereby solemnly affirm and declare as under:- 

1. That I am the authorized representative of the Respondent, Ghaziabad 

Development Authority in the aforesaid matter and I am well conversant 

with facts and circumstances of the case and I am competent to swear the 

present affidavit. 

2. That the accompanying Status Report has been drafted by the Counsel of 

the deponent under the instructions of the deponent. The deponent has 

understood the contents and the same has been read over to him in 

vernacular and state that the contents from para 1 to 6 are true and correct. 

3. That the Annexures filed along with the Sta@fi!epofl are true copies of 

their respective originals. 
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VERIFICATION 

Verified at New Delhi on this ____ day of 2023 that the 
contents of Para 1 to 3 of the above affidavit are true and correct to the best of 

my knowledge and belief and no part of it is false and nothing material has 

been concealed therefrom. 
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/ ] BEFORE THE NATIONAL GR TRIBUNAL PRINCIPAL BENCH 

NEW DELHI 

Original Application No. 883/2022 

Vikas Kumar 

Vs. 

Municipal Corporation, Ghaziabad Nagar Nigam & Ors. 

1. Sushil Kumar Chaubey, Officer on Special Duty, Ghaziabad Development Authority. 

Ghaziabad in the above matter hereby appoint and retain Shri Yagyawalkya Singh, Advocate 

1o appear act and plead for me/us in the above matter and to conduct/prosecute and defend the 

same in all interlocutory or miscellaneous proceedings connected with the same or with any 

decree orders passed therein, appeals and/or other proceedings (herefrom and also in proceedings 

for review of judgment and for leave to appeal to Hon’ble High Court and to obtain return of any 

documents filed therein, or receive any money which may be payable to me/us. 

I/We further authorize him to appoint and instruct any other legal practitioner authorizing him to 

exercise the powers and authorities hereby conferred upon the Advocate whenever he may think 

fitto do so 

If to enter into a compromise in the above 

al from any decree/order therein and to 

cal preferred by any other party from any 
I/We hereby authorize him/them on my/our behal 

matter, to execute any decree/order therein, to appe: 

appeal. to act and to plead in such appeal or in any app 

decree/order therein. 

eed upon or to give the instructions at all stages he/they 

1/We agree if I/We fail to pay the fees agr 
2 

d recover all amounts due to him/them and retain all 

is/are at liberty to retire from the case an 

‘my/our monies till such dues are paid. 

and confirm all acts done by the advocate or 

by me/us to all intents and purposes. 

o 
Signature’s 

And I/We the undersigned to hereby agree to ratify 

his substitute in the mater as my own acts, as if done 

Executed by me/us this 02 day of _Nov_ 2023 at New Delhi 

Executant’s are personally known to me he has/they have signed by me 

Satisfied as to the identity of executant’s signature’s 

(Where the executant’s is/are illiterate blind or unacquainted 

with the language of Vakalat). 

Certified that the contents were explained the executant’s in my presence in__ the 

Ia‘\nguugr Kknown to him/them who appear/s. pexfectly to, noderstand the same and have/have 

signed in my presence. ) C 1/ 
W ) 
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Aqggried, VALKYA SINGH L‘ Q fex Ascepted (1557571 
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